IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD.

" -

G,R, 123/91. Dt, of Decision : 8,6494,
s.N,K, Uiswanatha Raop «e Applicant,
\fa

1., Union of Iadia, rep. by
its General Manager,
5C Rly, Rail Nilayam,
Secunderabad,
2. Diyisional Railuay "anager,
metre Guage, HyderabadDiw sion,
SC Rly, Secunderabad, «s Respondents.

Counsel for the Applicant : Mr, T. Laxmiparayams

Counsel for the Ryspondents : Mr. Ne.U.Ramana, Addl, CGSC.

CORAM:

THE HON*BLE SHRI JUSTICE Y. NEELADRI RAD : VICE C AT RMAN
THE HON'BIE SHRI R. RANGARAJAN : MEMBER (ADMN,)

..2.



oA 123/91

JUDGEMENT

I AS PER HON'BLE JUSTICE SYRI V. NEELADRI RAO,

VICE-CHAIRMAN [

Heard Shri T. Laxminarayana, learned
counsel for the applicant and also Shri N.V.
pamana, learned standing counsel for the Res-

pondents.

2. This OA is filed praying for guashing

proceeding No. 104/Mech.cadre/1989 dated 7-11-89

by holding it as illegal, arbitrary and violative

of articles 14, 16 & 311 of the Constitution

of India and for a consequential declaration

that the applicant is entitled to continue as a

Liaison Inspector in Luba Cil Filter Plant with

all conseguential benefits. /[shri Laxminarayana,

learned counsel for the applicant submitted that
as the applicant fot some relief during the

pendency of this application, this OA 1s not

pressed,

3. accordingly, this OA is d;ifissed. No costs.\\
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(R. RANGARAJAN) (V. NEELADRI RAO)

Member (Admn.) Vice-Chairman ]

Dated the 8th June, 1994
Open court dictation ﬁ%&:
A

h
Leputy Registrar(J)cc

NS

1. The General Manager, S.C.Rly,
Union of India, Railnilayam, Secundexagad.
2. The Divisional Railway Manager, Metre Guage,
Hyagerabad Division, 5. ?Rly, Secunqerabad. c TAH 5
3. One copy to Mr.T.Lakshmlnarayana,'§9vgcate,d AT.HYd.
4. One copy to VI .N.V.Ramana, AdGl.CusC.CAT.HYd.

5. Ope copy tp Library,
§.0ne spare cOpY .

CAT .HY d.
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I¥PED BY COMPARED- BY

CHECLED B‘.L'\/ | ADPROVED BY

IN THE CEUTRAL ADIINISTRALIVE TRIBUIIAL
FAYDERABAD BENCH 7T HYDRRLBAD.
THE HON'ELE MR,JUSTICE V.NEELADRI RO
: VICE ClATIRMAN
AN,

THE HOM'BLE MR.A.3.

3 RIEI : MEMBER(A)

THZ HOI'ELE MR.T.CHANDRASEIIZ R REDDY
MEMBER(CUDL )

£ND

ITHE FHO:3'BLE MR.R.RANCARLIAN 3 rIBHBER(R)

Dated: B- [, -1994,

BREBE/JUDCHENT 3

IVI.T‘L.//R .?&IC.;;. NO.
in

O.A.I\‘?O.' { LS \o” |

T-AONOU (:'foP. - )

Adnitted and Interim Directions

4

of with directions

Digmissed.

Dismissed ks withdrawn
Dismissed ffor defauylt.
Re jected/Qrdered.

No order as to costs.




